
IN THE  NATIONAL GREEN TRIBUNAL (SOUTH ZONE),
CHENNAI

Original Application No. 128 of 2021 (SZ)
Between:

Ibrahim Karim …..Applicant

V.

State of Kerala & Ors .... Respondents

MEMO FILED BY THE COUNSEL FOR APPLICANT

By Order dated 02.09.2021, this Hon’ble Tribunal was pleased to direct
me to make proper enquiries as to the nature and issues canvassed in
W.P.C. No. 13713 of 2019; which is pending before the Hon’ble High Court
of Kerala.

I have procured a copy of the memorandum of W.P.C. No. 13713 of 2019,
from its Counsel, and has perused the same.

A copy of the memorandum of W.P.C. No. 13713 of 2019 has been
annexed along with this memo for this Hon’ble Tribunal’s reference and
record.

An elaborate introspection of W.P.C. No. 13713 of 2019 would reveal the
following facts:

1. Subject-matter is the same as in the above Original Application.
2. Issues raised and the reliefs sought are entirely different.
3. There is no prayer for restitution of damaged property and

restitution of the environment in W.P.C. No. 13713 of 2019.
4. Petitioner in the Writ Petition only seeks to prevent building

construction above 20, 000 square meters.
5. He is least aggrieved by the already caused environmental damage

including the ones to flora & fauna.
6. He is absolutely unaware about the conversion of stream and

flood-plain thereby causing a larger environmental impact.

It is therefore submitted that W.P.C. No. 13713 of 2019 does not touch the
wider canvas or specific legal infringements that has been portrayed in
this Original Application.

Dated this the 16th day of September 2019

Counsel for the Applicant
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